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<the delay caused by longer alternative CODSOrthIm for Desfnbtc uad Supply 
. route, are factors likely to have ad- 01 Ferti1Uer Plan .. 
verse effect on the trade. However, by 
,and large, the traders have managed 
to keep to their commitments and lIO 
reports of cancellation of orders of 
..any magnitude have come to Govern-
-Rlent's notice so far. 

Short Loading of Coal "'qODS III 
Calcutta 

·1744. Shrl Indrajit Gupta: Will 
. the Minister of Railways be pleased 
.to state: 

(a) whetheT complaints have been 
:received of heavy losses suffered by 
-the wholesale coal dealers in Cal-
cutta area due to il si~  

loading of coal wagom; 
~ 1  

(b) whether this is due to malprac-
tices at thE' weigh bridge centres or 
,due to other causes; and 

(c) the action taken ill the matter? 

The Minister of Railways (Shri C. 
M. Poonacha): (a) Yes, Sir, some 
· l i ~ without quoting any speci-
· tic instances have been received. 

(b) Investigatio·.,s made vt we!gh-
· bridge stations have not brought out 
· any evidence of malpr<retices at the 
weigh bridge stations. Some shortage 
in coal wagons is likely to occur dur-
ing transit, considering the fact that 
this commodity is mainly moved in 
· open wagons. With ,'11 reasonable 
-security arrangements, some cases of 
victimisation of coal wugons duri!1.g 
transit cannot be ruled out. 

(c) Concentrated security c:lecks 
are frequently exercised at v0.11ner-
able points, wherever possible, to pre-
vent pilferage and loss Of coal. Re-
peated checks are also carried out by 
· Traffic Inspectors and officers, both 
surprise and otherwise, at forwm'ding 
points. It has been suggested to the 
· complainants that to satisfy t;,cm-
selves, they may send their ro:l'presenta-
· tives to witness weighment at weigh-
r !lridge stations. . 

·1745. Shri D. N. Patodia: 
Shrl R. Barua: 
Shri D. C. Sharma: 

Will the Minister of industrial De-
velopment and Company Affairs be 
pleased to state: 

(a) whether it is a fact that the 
Chemicals Plant and Machinel'Y As-
sociation of India is taking an initia-
tive to form a consortium conSisting 
of the Chemical Plant manufacturers, 
the Fertilisers Corporation of India and 
the Fertiliser and Chemicals Travan-
core Ltd. to undertake the designing 
and supply of complete fertilizer 
plants on a turnkey basis; 

(b) whether the said Association 
has submitted their plan to Govern-
ment to constitute such a consortium; 
and 

(c) if so, whether Government haVe> 
considered their plan in this regard? 

The Milllster of Industrial Develop-
ment and Company AffaIrs (Shri F. A. 
Ahmed): (a) The Chainnan of the 
Chemicals Plant and Machinery Asso-
ciation of India had mentioned in a 
Symposium on chemical plant, dtsign 
and fahrica1ion held in New O.,hi on 
13th and 14th April, 1967, that they 
were exammmg the possibility of 
forming a Consortium to supply com-
plete plants on turnkey basis. 

(b) No, Sir. 

(el Does not arise. 

Manufacture of Cigarettes 

01746. Shri Balburao Patel: Will the 
MinistE'1' of Industrial Development 
and Company Alralrs be pleased to 
refer to the reply given to Unstarred 
'Question No. 5666 on the 14th JulY, 
1967 and state: 

(a) the reasons why Imperial To-
bacco Co. Ud., V.zir Sultan. Tobacco 
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Co. ~ 4  Godfrey ~ ~  WeJ!e 
permitted ~ ' ~ Of 
Rs. 1,87,",000 dUring loos;.6'l to pur-· 
chase foreign tobacco, flavouring 
agents, preservatives and' packing 
paper and additiqnally were allowed to 
remit to foreign countries their annual 
dividends pf about as. 1,I1,5'l,999 
during 1964-65 whl\l1 Wei are short of 
foreign exchange; 

(b) the reasons for extending these 
special and extraordinary manufactur-
ing and trading privileges to these 
three foreign companies when there 
are five Indian concerns equally com-
petent to meet the demand of!.lllr 
people for cigarettes; and 

(c) the particular bl\l1efit to our 
country by the special pntronage 
given by Government to the three 
foreign companies? 

The MinIster oI Industrial Deve-
lopmeDt and Company Mairs (Shri 
F. A. Ahmed): (a) Foreign exchange 
expenditure to the extent of 
Rs. 1.87,49,000 during 1966-67 ;.vas in-
curred on the import of tobacco under 
PL-480, as also on the import of a 
few preservatives, flavouring agents 
and special type of packing paper for 
the entire cigarette industry 111 thp. 
country and not for the 3 foreign 
firms ., alone. The imported tobacC'O 
and flavouring agents were required 
for blending with indigenous tobacco 
for manufacture of high class cigarettes 
for tourists etc. On the other hand 
repatriation of dividends on foreign 
capital invested in the country is al-
lowed under the prevailing rules. 

(b) The foreign firms enjoy no spe-
cial manufacturing and trading privi-
leges as compared to the Indian Com-
panies. In fact Indian cigll'I'ette 11= 
are beilli encouraged to augment their 
production and thereby have an in-
cl'f'.ased share in the expanding mar-
kM. 

(c) The question does not arilBe in 
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